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DHFL GENERAL INSURANCE LIMITED 
 

STANDARD FIRE & SPECIAL PERILS POLICY (Commercial) 
 

(MATERIAL DAMAGE) 
 

‘ADD ON’ COVER’ 

 
 

      Earthquake (Fire and Shock) 
(UIN NO: IRDAN155A0048V01201718) 
 
 If option to delete STFI peril is exercised: 
In consideration of the payment by the Insured to the Company of the sum  of ____________ additional 
premium, it is hereby agreed and declared that notwithstanding anything stated in the printed exclusions 
of this Policy to the contrary, this Insurance is extended to cover loss or damage (including loss or damage 
by fire) to any of the property Insured by this Policy occasioned by  earthquake  including  Landslide / 
Rockslide resulting therefrom but excluding flood or overflow of the sea, lakes, reservoirs and rivers 
caused by Earthquake. 
 
Provided always that all the conditions of this Policy shall apply (except in so far as they may be hereby 
expressly varied) and that any reference therein to loss or damage by fire shall be deemed to apply also 
to loss or damage directly caused by any of the perils which this insurance extends to include by virtue 
of this endorsement. 

 
Special Conditions: 

 
1. Excess: 5% of each and every claim subject to a minimum of Rs. 10,000/. 

 
2. Extension cover shall be granted only if the entire property in one complex/compound/location 

covered under the policy is extended to cover this risk and the Sum Insured for this extension is 
identical to the sum Insured against the risk covered under main policy except for the value of the 
plinth and foundations of the building (s). 

 
3. Onus of proof: In the event of the Insured making any claim for loss or damage under this Policy he 

must (if so required by the Company) prove that the loss or damage was occasioned by or through 
or in consequence of earthquake. 

 
If option to delete STFI peril is not exercised: 
 
In consideration of the payment by the Insured to the Company of the sum  of ____________ additional 
premium, it is hereby agreed and declared that notwithstanding anything stated in the printed exclusions 
of this Policy to the contrary, this Insurance is extended to cover loss or damage (including loss or damage 
by fire) to any of the property Insured by this Policy occasioned by or through or in consequence of 
earthquake including flood or overflow of the sea, lakes, reservoirs and rivers and/or Landslide / 
Rockslide resulting therefrom. 
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Provided always that all the conditions of this Policy shall apply (except in so far as they may be hereby 
expressly varied) and that any reference therein to loss or damage by fire shall be deemed to apply also 
to loss or damage directly caused by any of the perils which this insurance extends to include by virtue 
of this endorsement. 
 
Special Conditions: 

 
1. Excess: 5% of each and every claim subject to a minimum of Rs. 10,000/. 

 
2. Extension cover shall be granted only if the entire property in one complex/compound/location 

covered under the policy is extended to cover this risk and the Sum Insured for this extension is 
identical to the sum Insured against the risk covered under main policy except for the value of the 
plinth and foundations of the building (s). 
 

3. Onus of proof: In the event of the Insured making any claim for loss or damage under this Policy he 
must (if so required by the Company) prove that the loss or damage was occasioned by or through 
or in consequence of earthquake. 
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